FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MAP REFOILS INDIA LIMITED

Authority under which corporate debtor is
incorporated / registered

Sr.No. | PARTICULARS DETAILS
1 B Name of corporate debtor MAP REFOILS INDIA LIMITED
2. Date of incorporation of corporate debtor 09/01/2015
3. Registrar of Companies, Ahmedabad, Gujarat.

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U15122GJ2015PLC081840

5. Address of the registered office and principal office
(if any) ofcorporate debtor

Budasan, Mahesana, Kadi, Gujarat, India, 382715

professionalacting as liquidator

6. Date of closure of Insolvency Resolution Process 25/01/2024

7. | Liquidation commencement date of corporate debtor | 25/01/2024 (Certified Copy of the Order Received on
29-Jan-2024

8. Name and registration number of the insolvency MUKESH RAMJIBHAI DAYANI

Reg. No.: IBBI/IPA-002/I1P-N01138/2021-2022/13915

0. Address and e-mail of the liquidator, as
registered with the Board

302, Laxmi Enclave-1, Opp. Gajera School,
Katargam, Surat - 395004
mukeshdayani.ip@gmail.com

10. | Address and e-mail to be used for
correspondence with theliquidator

302, Laxmi Enclave-1, Opp. Gajera School,
Katargam, Surat - 395004
lig.mapril@gmail.com

11. | Last date for submission of claims

24/02/2024

Notice is hereby given that the Hon’ble National Company Law Tribunal Ahmedabad Bench has ordered the commencement of .
liquidation of the MAP REFOILS INDIA LIMITED on 25/01/2024 (Certified copy of the Order Received on 29/01/2024) under section
33 of the Code.

The stakeholders of MAP REFOILS INDIA LIMITED are hereby called upon to submit their claims with proof on or before 24/02/2024,
to the liquidator at the address mentioned against item No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with the
proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

MUKESH RAMJIBHAI DAYANI

Liquidator of MAP REFOILS INDIA LIMITED NC 1301 g
Reg. No.: IBBI/IPA-002/IP-N01138/2021-2022/13915 N '
AFA Valid up to: 29-Nov-2024 - /L
Date: 29.01.2024 -

Place: Surat
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& =] HERO HOUSING FINANCE LIMITED

Registered Office: 09, Community Cerire, Besant Lok, Vasand Vihar, New Delhi-110057,
Branch Office: Sth flogr, Chandan Howse, Oppasite Pantaloons Storg,
Mear Meslhakak Sx Read, Navrangpura, Ahmecabad, Gujaral - 380008
CORRIGENDUM
Thés ig in refesence to the E-auclion motice adverisemant pubkshed in this newspaper on
253.01.2024 against the borrower Geosai Ashokgar Devgar [LAN MNo.
HHFJMMHOUZ2000027200 & HHFJMMIPL22B0002TE10 in which the Resarve pncs and
Earmazt Monay was eronaously publishad as Rs. 13,00 000/ & Rs. 1,30 000, howaver the
comect amounts are Rs. 1250000 and Rs, 125000(- respectively. All other detail will remain
the same For Hero Housing Finance Lid.
Date: 30001/2024 Authorised officer, Mr. Imran Kureshi, Mob-9974589781
Place: Ahmedabad!Jamnagar Ermail;assetdisposal@herahfl.com

1) HERQ HOUSING FINANCE LIMITED

ieaiaet Mchest: Shog M. T, Floot, e Dhambers, Cly Sarvay o 5., Wil k3, i i e,
Ragd. Office; &8, Community Cenlre, Basand Lok, Vasant Wihar, I'-hrl D#I-“W!T
HoroHousing  ph: 041 SEAT000, Toll Free Mo: 1800 212 8300, Emad: cuslomer cansiZherchl.oom
Finance Websile: Mnhmﬂlnﬁm&mm | CIN: UB5192DL2016PLCA0148

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

|85 per Appendix IV read with rule Bi1) ol the Securily Inberest Enfarcement Rubes, 2002)

Wheraas, the undersigned baing the Authorized Cfficer of the Here Housing Finance Limited,
under the Securilization and Recanstireclion of Finencial Azseds and Enlorcement of Securily
Inderasd Act, 2002 and Bn exercise of confermad under section 13{712) read with rale 3 of
the Security Imeres! [Enforcement] Rules, 2002, [zzued a demand natices as mentioned below
cilling upon [he Barrowers 16 repay the amound mentiched in the nalice within 60 days fam the
date-afthe sald nofice,

Th brroaesr, Fareing Sl ad %0 regaary the amount, olics beneby given 5 the Bamamern, in parkcular and
the publc, in genaral, that the undaraigned has taken poasesalon of the property described hersin belos
in axercEe of powers confermed on him under sectian 13(4] of the said Act read with rule B of the said
Hidas,

Thie boeraver, in particular, and the publc ingeneral are hereby cautionsd nof o deal wih the propemy
and any dealings with $ha property wil ba subjact o tha charga of the Heno Housing Financa Limited, o
anamaunt refermd o belw along wikinkees! hereenand penalinteres], charges. oosts e bomdale
mendioned oelow.

Tha borrower’s attention i5 inviled lo provisions of sub- section (8] of Seclion 13 of tha Act, in
respect of time awallable, ta redeem the secured assets

Lz Hame of Obligar{s} Date of Demand Dain of Fossassion
HAccount Legal Hedrs) Hotice:' Amgund as par (Construclive
Ho. Legal Aeprosentative|s) Desmand Miotice Physacal)
HHFSDNHOU | Chaeda Ashaok. 23102023, Rs. 10,04,185 270172024
21000014468 | Chavada Dakshaben a3 on date 23102023 [Symbalic)

& HHFSOMEPL
HO0001a4 TS

Descriplion of Secured Asselsimmavable Properiies:- Al Thal pece and parcel ol Resicesial
Propesty Beaning Piot Mo.22. Paiki Southern Side Land Admeasuring 08,75 Sg. Mir. And Plof Mo 23,
Paki Marthern Sice Land Admeasuring 4050 Sg. Mir. Todsl Land Admeasuring 47,25 5g. Bt With
Hipizzir thery an Bearing Wadhwan Revenue Surasy Moo 3846 Paiki, Siluabed al Wadbwan, Taluka
Wadiraar, District Surendransgar within Municipal Limits of Wadhwan Municipality, Ramdey
Hagar, Mear Bajarang Society, Mulchand Road, Gujrat - 363035 with common amenities writhen
inTithe Document. Bounded By- Morth- M. 1350 Tres Side Figl o 22 Faikd, Easte WL0G 50 Ths Side
Piot Mo, 19, West-ME3 50 This Skda 6.00 8t Wide Road, South-kt 15350 This Sida Plot No.23 Pakld
DATE :- 30-01-2024, Sd/- Authorised Officer
PLACE= ENDRAMAGAR & ING FIMAN [0

POSSESSION |
NOTICE

<J=5M Kotak Mahindra Bank Limited

Whenaas, The Urdams d Being The Authorzed Officer O Kotak Mahindra Bank Lic. Under The
Securilinsion dnd Recansinactian OTFirsmaal Assels And Enforosmen] O Secunty Miemns Lo 2002 (54
Crf 2002 And In Exgroise 0F Powars Confermed Lindar Saction 1312 Read With Rula 3 OF The Securby
Interast [Enforpament) Rudes 2002 |ssued Demand Motces To The Bomoaers &5 Detaled Hareunder,
Calkrg Upan The Respactye Borrowss To Repay The Amaunt Mengioned In The Said Mogeas 'With Al
Lol Changes and Expenses Tillachuss Dale O Payment Witnin B0 Days From The Dade O Receip] O
The Same. The Zaid Boroween S Co Bormowen, 5| Having Failed Ta Repay The Smodrd, Noics |5 Hemby
Gean To The Bomowsrs! Co Bommowers And The Pubkc In Ganarad That The Undersigned Hes Takan
Pogzession Of Tha Property Descrbed Hereunder in Exercise OF Powers Conferred On Him Unces
Saction 13{4) O The Sad Act FBAY Fuke B Of The Said Rules On The Dales Menlianed Slong-Weh. The
Bearrowers |n Farlicular fnd Puliic in Ganens Ane Hereby Cautorsd Nof To Deal Wilh The Prape dies And
Any Diealings With Tha Properties Wil Ea Subject To The Change OF Kalak Mahindra Bank Lid,, For The
Amapunt Specihied Theram Wéh Future Imarest, Cosis &nd Charges From The Respective Dates. The
Bamrowers Attention |8 Imated To Provisions Of Sub Sectian (3] O Section 13 Of The At In Raspect Of
fime Availabie To Redesen The Secured Asaels, Detals O The Borrowens, Soheduled Froperly,
Chulstan: Irr'J D, Desmand Molices Senl Under Section 132 and Amounés Claimed Thens Under, Dule
rimn Herein Baloey;

Mame And A . e o I
o=Borrommr Loan A

e o P EA S R

ar A arourk Due b Ra

H: Bahadur Sngh 5 Slsodiya 50 Snaralngh -!-I Thalﬂ'iacu And Parpel Of
Sizadiya AL Plol Ma, 50, Apple Pool Wil [Immowveble Pro Bieanng
Hakihani = Mola Read, Hadhan Village, Taluka|Wila KoS), As Wiz
Harmrej, Dist. Surat 354310 & Mrs, lchrjakanvar B|Fecard, Block Moo BI23
Sazadiya WO Mr. Bahadursingh Sisodiya Both|Admeasuring 23850 5g
Ab Bungakrs Moo 32, Samral Teramship, Behied|Mis. Alon
Akshar Township, Cumbhal - Surat, Gujarat - 395(Share In The Land Of Road|
010 EWS Mahavir Corporation Throwgh ls|And C.OP. I “Apple Poal
Proprisiors Mr. Bahadur Singh § Sisodiya Ar)Vila® Silualed 88 Blagk No
Fhop No 1014, Ambaji Marked, Mear Ring Feesd, (206, OF Mo Village Mo, 1
District Surat. Gujarat — 395002 & WIS Jay Ambe|Haldhary, Tauka — Kamraj,
5ilk Mills Through Its Proprietors Mr.|Distict - Surat Bounded As
Bahadurgingh 5 Sigodiya Al 32385, Skhap Mo |Folows: Ezsl TBlock Mo, 24
1017, Ambaji Marked, Ring Road,  Distic! Surad,|\Wies! | Sociely Road, Math
Gujaral — 385002 Loan Account Mumber :|: ¥ila No. 51, South : Villa
600207210213572 Loan Amount Sanctioned :Rs No. 49 Name of the

i Undivided|®

1.25.01.2024
2. Physical
Passession

3. 24082021
R =
1,13,37,911.44

Mina hundrad
elaven and fou
Paisa Oindyjdue and
payable as o
18.06.2021 wilh

POSSESSI0N NOTICE - [for immovable properly) Rube B4
Wheness, the undasignad being the Authoenzed OMices of IFL Homre Finance Liriled (Formerty known as India Indolne
Housing Finance Lid.) (IFL HFL] under e Secuntisston and Raporairucion of Financial Asaets and Exlarement of
Sapurity Inlareal Aot 2002 and in exerciss of powers confamed under sacion 1312 read with Rule 3 of e Seority
Interest (Erdarcement) Rues 2002, a Demand Nofice was issusd by Te Authorised Cicer of the sompany bo the
bizrrowers | Go-borrowers menonsd Fesein Estow b regsy the amount mentioned in the notice wibin 60 daya from the
date ol recespd ol e sakd mofice. The borrower having faked o repay e amount, nobce is henaby given Lo the bomower
and the public ingeners thet the undersigned has lakan poasession of the property descrited harein balow inexense of
pu:maﬂ canfzmen an himurder Section 13{4) of the said Actread with Ruls B of the sald niles. Tre bomoawsr in paticular and
pubdicin &l are nereby cautoned nof 1o deal with e propeny and any deakngs with the property will ba subject bo
lhe matgeu IIFL HFLfor an amount asmentonad hersdn under with inderest feraon.
“Thi: borrower's atienlion ismvited loproveions af sub-section (&) of sechian 13 af the Act, IFthe borower chears the dues
of the “[IFL HFL™ together with aF cosls, charges and expenses incumid, 28 amy Gme bedorm the dale ed fr sake ar
iraresfier, the secured agsets shall notbe sald ar trangemed By “IIFL HFL™ and no Ridber slep shall be taken by FEL HFL®
T draresfer or sale of fhe seaeed assels

Heme ol B Bornower|s] Description of securad Tutal Qusstanding | Data of | o0
Burendranagar BRANCH wssat immaovabla pru-pum‘p Dues @1 | Damand FmaE:hm
Hatiea

M. Mahebocbbhal Amskban| Al that pece and panel of Propary | Rs. 3BBIGY-

Pathan Mrs. Pathan|Beaing:. Milkal Mo &'1??2 illage | (Rupass Three | [7-Mow- 2t
Afshanahany Favmbhai Mr. | Dasada, Gangediias | Surendranagar, | Lakh Eighty sy Epa
Palhan Rafimbhai Mahehubbhe GJ:EFEF. i‘ll‘lB...-EE'l‘EI.I..I’J'EBM'!‘EEEIJI‘i!'g Eighl Thausand
A Aksha Fesschmade Garrent | in Sq. FL Propary Type: Land_seea, | Thies Hundred
(Prospect Mo L10318018) Bull_up_ama . Campet_area. Propary | and Sixty Mine
Auriay 100000, B4, 30 72000 Cinky)

For further details please comtact o Authorsed Cficar at Branchfice: 1sf Floor, Above Axis Bank &jmara Chambar Milan
Cirermni Pead Surendraragr - S5I00F 'or Cormorat Cfic: Pl Mo 58, Plesie- Ny, Lidyog Vihar, Guegaon, Hargra
Place: Surendranagar Date: 30001024 Sdl- Authorised Offices, For IFL Home Financs Limited

BAJAJ HOUSING FINANCE LIMITED

Corporate Office; Carabum It Park B2 Buikding 5th Floor, Katvari Nagar, Pune, Mabarashia 411014,
Branch Offiee: dth Floar, Aurum Avenee, Oop- Mayer Bungalow, Nr- Lawgarden, Elisbeidge, Ahmedabad - 3580006

POSSESSION NOTICE
LUfs 13(4) of the Securitisation and Reconstruction of Fimancial Assets and Enforcement of Security
Interest Act 2002 Rule 8-(1) of the Security Interest (Enforoement) Rules 2002, Appendix-TV)
Whereas, the undersigned being the Authorized Officer of Fis BAIAD HOUSING FINANCE LIMITED (BHAL) under the Secuntization
and Feconstruction of Financial Assets and Enforcerment of Security [nterest act 2002 and in exercise of powers conferred under
section 13{ 2] read with Rule 3 of the Security Inkerest (Enforcement} Rules 2002, issued Demand Motceds) to Borrower(s) /o
Botrower(s)) Guarantor(s) mentioned hereln below to repay the amaount mentioned in the notice within &0 days from the date of
receipt of the said naotice. The Borrower{s) /0o Borrowai 51 Guaranbors) having failed to repay the ardunt, notios IS heraby given to
the Borrower(s) fCo Borrower(s)/ Guarantor(s) and the public in genseral that the undersigned an Behall of M/s Bajaj Housing
Finance Limitad, has taken gwer the possession of the property described herain below in exercise of the powers conférmed on hirm
under Section 13[4} of the said Act read with Bule 8-(1) of the said ndes. The Borrower{s) /Co Borrowen{s)y Guarantoer{s] in
particular and the public in generml are hereby cautioned not to deal with the below said property and any deatings with the saikd
property will be subject o the first change of BHFL for the amountis) as mentioned heresn under with future interest thereon,

Mame of the Borrower{=) / Description of Secured Asset Demand Motice| Date of
Guarantor(s) {Impmhnvnhla Property) Date & Amount|passession

{LAN Mo, Mame of Branch)
Branch : AHMEDABAD Al I‘J'I'lanl'r. Fhimp.lnd Parcel Of ];had MNon- |10th March 2023 | 25.01.2024
LAM Mo. 41BHML79734814 and |@gricultural Property Described As: |Rs, 22,.00,953/-
gt AT | Fiak Mo, 304 Situated Ak 3rd Floar In The Buiking | Ruppes Twenty Two Lac Nine
41BTHLEO7I0DETD ) s ! | Rupees ity

A7 A% Per Actual Site And Flat N 204 Situated On Hundred Fifty Three Onby)
1, MAJETHIYA RAJUBHAI Secand Floor OF Building AL A8 Per Appoved
(Bormoser) Buildirg Plan OF Om Plaza, Constructed On Block
2. REKHABEN RAJUBHAI Mo 16 Of Village Kadodare Teluks Kamraj District Surat, East : Building, 'West : Flat No 303 |
MAJETHIYA (Co-Borrower) Morth @ Sockeby Boad, South @ Passage

Bofh &1 BLD NO A-7 Flat Mo 304 Orn Placs Bes Kathodara, Kamrej, Kathodara, Gujarat-3243126

Date: 30.01. 2024 Place:- SURAT Authorized Officer Bajaj Housing Finance Limited

@ Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Enter a bewer ijje  corporate Office: Chola Crest, Super B, C54 & C554, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032

Whereas, the undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company
Limited, under Sacuritisation and Reconsirection of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and
in-exercise of the powers conferred under Section 13(12) read with Rula 3 of the Sacurity inferest {Enforcament) Rules, 2002 isswead
Darnand Motice dated mentionad below undar Saction 13(2) of the said Act calling upen you beaing the borrowears (names and addresses
rantioned below) to ragay The amount mentionad in e said notice and interast theregon withan 60 days from e dabe of recept of tha
said notice, The bomowers mentioned herein below having failed to repay the amount, notice is harebay given o the bomowers mentionad
herein below and bz the publicin general that the undersigned has {aken possession of the property described herein below in exercize
of powers conferred an me under sub-section (4} of Secion 13 of the Act read with Rule 3 of the Security Inferest (Enforcement) Rules,
2002 The borrawers menboned hare in above in padicular and the public in ganeral are hereby cautionad nol 1o deal with said propesty
ard any dealings with the propery wil be subject o the charge of Mls. Cholamandalam Investment And Finance
Company Limited for an amount as mentioned herein under and mierest thereon, The bomower's atiention is invited to provisians
of sub-section (3) of Section 13 ofthe Ack in respectoftime available, to redeem the secured assais

HAME AMD ADDRESS OF DATE OF
BORROWER'S peman| OUTSTANDING | pecriprion oF THE PROPERTY POSSESSED | aossssion

& LDAN ACCOUNT NUMBER | NOTICE
Loan Alc Nos. X0HLSTRODG01743914 ‘Rs2011368- (ALL THAT PIECE & PARCEL OF IMMOVABLE
KALYANBHAI B VEJANI . |(Pupees Twenly \pROPERTY BEARING PLOT NO.63,
MAMTABEN KALYANBHAIVEJANI | o T;;ﬁ:;ﬂ?ﬁee ADMEASURING 66,86 SQMTRS ALONG WITH| = §
b O 2 | hundred Sixty | 28.83 SQMTRS. UNDIVIDED SHARE INTHE LAND| &
ik gt e | 8 EightOnly) | OF *SHREE SHUBH RESIDENCY, SITUATED AT| &
A‘T ““A't, i o200 |REVENUE SURVEY NO.12i2, BLOCK NO.204 sa

' 2023

Pigt No 63 Shree Subh Residency ADMEASURING 24972 SQ.MTRS, OF MOJE
Jokho Wav Karvei Surat Kamees VILLAGE JOKH#, TAL KAMRE., DIST.SURAT. WITH
Surat Kamve; 394185 CONSTUCTIONONIT
Data ; 24-01-2024 AUTHORISED OFFICER,
Placa : Surat Mis. Cholamandalam Investment and Finance Company Limited

APPENDIX IV [See rule 8 (1)) POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

SBFC Finance Limitec

Registered Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex,

I SBFC

Village Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059.

the property will be subject to the charge of SBFC Finance Limited.
—Name-and-Address-of Borrowers &

1. Sanjaykumar Chandulal Mehta

Loan No. 04100009857DH (PR00682083)

(As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

ereas the undersigned being the Authorize icer o inance Limited under the Securitization, Reconstruction of Financia
Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8 of
the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the
amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in gen4
eral that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under
Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.

The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with

Amount-demanded-in—

Description of Property(ies) & Date of Possession Possession Notice (Rs.)

Date of Demand Notice

Alfthe ptece and parcetof property bearing Office no. 405
(as Per Plan Office No. 5), admeasuring 455 sq.ft. i.e.
42.29 sq. mtrs super built up area in the building known
as "Raj Galaxy" constructed on Revenue Survey No. 90, Thousand Two Hundred Fifty
Block No. 142, T.P. Scheme No. 9, F.PLOT NO. 84 situat- Six Only) as on 16th January
ed at palanpore, District Surat, GUJARAT- 395009. 2024

Date of Possession: 26-January-2024

2. Bijal Sanjay Mehta

all are having their address at B-402, Simandher
Height Apartment, Opp. Sidhachal Avenue, Pal-
Adajan, Pal, Surat, Gujarat - 394510.

Demand Notice Date: 8th June 2021

Rs. 1791256/- (Rupees
Seventeen Lakh(s) Ninety One

. : s. - (Rupees Thirty Three
2. Bijal Sanjay Mehta all are having their addresg 17, Galaxy Enclave, Near Flora Adajan Avenue Pal Lakh(s) Forty Three Thousand Forty
at B 402, Simandher Height Apartment, Opp. . ) Nine Only) as on 17th January 2024
Sidhachal Avene, Pal-Adajan, Pal, Surat, Gujarat| 242ian: SURAT, GUJARAT - 395009, & Rs. 3892541/~ (Rupees Thirty

- 394510 Demand Notice Date: 8th June 2021 Date of Possession: 26-January-2024  Ejght L akh(s) Ninety Two Thousand
Loan No. 04100008644DH (PR00681910) & Five Hundred Forty One Only) as on
04100008645DH (PR00681911) 17th January 2024

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,

CIN NO - U65922KL2010PLC025624, Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. (38 &
€39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517

Email Id: authorised.officer@muthoot.com

1)
muthoot

HOUSIMNG FINANCE

|~TheBorrower's attention-isinvited to-provisions of sub-section(8) of section 13 of the’Act; inrespect of time avaitable; toredeenthe secured assets|

ENDIX -IV[Rule 8(1)] Possession Notice (For Inmovable Property)

1. Sanjaykumar Chandulal Mehta
2. Bijal Sanjay Mehta all are having their addresq All The Piece And Parcel Of Property Bearing Shop No.
at B 402, Simandher Height Apartment, Opp. 106 & 107, Raj Point, 1st Floor, Palanpor, Opp Santikun]
Sidhachal Avenue, Pal-Adajan, Pal, Surat, Gujara Soc Lp Savani Road, Surat, Gujarat - 395009.

- 394510. e .
Demand Notice Date: 8th June 2021 Date Of Possession: 26-January-2024

Loan No. 04100009856DH (PR00682082)

Rs. 4478609/- (Rupees Forty

Four Lakh(s) Seventy Eight

Thousand Six Hundred Nine
Only) as on 16th January 2024

Sd/- (Authorized Officer
SBFC Finance Limited

Place: Surat
Dated: 30.01.2024

Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation And Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below mentioned Borrower/s / Guarantor/s. After
completion of 60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s having failed to repay the amount, notice is hereby given
to the Borrower/s / Guarantor/s and the public in general that the undersigned has taken Physical Possession of the property described herein below
in exercise of powers conferred on them under section 13(4) of the said Act read with Rule 8 of the said Rules on this.

SR. Name of Borrower / Co-Borrower/ Guarantor Date of Qemand Total 0/s Amount (Rs.) Date of Possession
NO Notice Future Interest Applicable

LAN No. 11137072568 Rs.10,63,484.10/-

1. Paresh Vajubhai Vaghela, 2. Jyotsna Vaghela 27-August-2018 |0 21-August-2018 29-January-2024

Public Notice For E-Auction Cum Sale [Appendix - IV A} (Rule 8(8))

Sake of Immavalle property modgaosd 1o IFL Home Firance Lisiled (Formedy knoam as Indis Infolire Housing France L) (IFL-HFL) Camorste Ciifice 28 Plof
Mo S8 Uidyog Vinar, Phase—\ Gungaon-1 22015, [Harvanal and Branch Office at- “40T, 4th Floor, The Imperia, OppShashin Maidan, Above Federal Bank,
MrAxis Barik, Rajked-380001 ° under the Securibistion and Reconstnuction of Financial Asse4s and Enforcement of Secunty Intersst Act 2002 hercdnafiar
“AEl). Wihensss e Aukorzed OMicer A0 of IFL-HFL had Baken b possession of e falkowing propecties pursuant b the rofos issued LIS 1302 of the & in
the following ioan accounisprospect nces. with a ighl o sefl 2 sama on “AS ISWHERE 15 BASIS, AS S WHAT IS BASIS ANDWITHOUT RECOURSE BASIS"
forreaization of 8FL-HFL's duss, Tha Sate wll bedons by fhe undemsioned frough e-auction plafiorm provided &l the webaibe: waw iflonshome . com

Description of Secured Asset(s) /Immovable Property (ies) : - PLOT NO 121, SAI DARSHAN RESIDENCY NR. RELIANCE PETROL PUMP, N.Hj
WAY NO. 8 R.S. NO 204 & 205 /B VIL.KAPODRA TA ANKLESHWAR DIST. BHARUCH. BOUNDED BY: EAST: INT ROAD WEST: PLOT NO 114 NORTH;
PLOT NO 120 SOUTH: PLOT NO 122

1,08, 00,000k R upees Qe Croee Froe Lakh Dnty)

Morigagor,  Mr Banadur

applicable inlenas

fram 19.06.2021

TLAN No. 11137072647

2. 1.Md Zamshed Abdul Karim Khan,

23-0ctober-2018

Rs.9,57,319.80/- as on
22-0ctober-2018

29-January-2024

Singh Sher Singh Sisodta | il paymnt in fuil.

Far any query phease Contact Mr. Anuj Bhasin (+819T26417250) & Mr. Pankaj T. Ral
[#317TRBO0O3SET)  Dato : 30.01.2024, Ploce : Surst  Autharized Officet For Kotok Mohindrn Bank Lid.,

FORM B

PUBLIC AMNOUNCEMENT
{Regulation 12 of the lnschvency and Bankrnupicy Board of India (Liquidation Process)
Regulations, 2018)
FOF THE ATTENTION OF THE STAKEHOLDERS OF MAP REFDILS INDIA LIMITED

j; PARTICULARS DETAILS
1. | Name of carparate dabdar MAP REFOILS INDIA LIMITED

2. |Data of incarporation of comporaia | GRA0ER2MS
debiar

3. | Aty under which corporate debilor | Regisirar of Companies, Ahmedabad, Guaral
i incorporated f registenad

4. | Corparate Idanity No. J Limited Liability | U15122GU2015PLC081840
Icderdification Mo, of conporate dehtor

5 | Address of the regstered offoe and | Budasan, Mahesana, Kad, Guarat, Inds,
principal affica {if any) of corporate | 32715

debsar

G |Date of cosure of  Insolvency | 2500172024
Resolulion Process

7. |Liquidation commencement daie of | 2500172024 (Carified Copy of the Order
corporate debior Recaived on 29-Jan-2024)

& | MName and regstralion numoer of the | MUKESH RAMJIBHAI DAYANI
insoheancy  prahessonal  acling  as | Reg, Mo.: IEEVEA-0021P-M01 1382021202211 3515
liquidatar

9, | Address and e-mail of the kquidator, as | 302, Lasm Enclave-1, Opp, Gajgra School,
ragestared with the  Board Hatargarn, Sural — 395004
e-mail:- mukeshdayani.ip@gmail.com

10, |Address and e-mail to be used for| 302, Laxme Enclave-1, Opp. Gajera Schogl,
corraspondancs with the liquadatar Balargarn, Sural = 325004
e-maik:- lig-magril@gmail. com

11. | Last data for submission of daims 241022024

Maotice is hereby given that the Hon'ble Mational Company Law Tribunal Ahmedabad
Bench has ordered he commencement of liquidatian of ks MAP REFQILS INDLA LIMITED on
2510112024 | Cartified copy of the Order Recessad an 28001/2024) undar sachion X3 of the Code,
The slakabaldars of MAP REFOILS INDHWA LIMITED are henaby calkad upan 1o Subemil ther
claims with proof an or before 24022024, 1o the liquidatar & the address mentionad agans|
flern Mo 10,
The fnancial credibors shall submit their caims with proaf by electronic means only, All oher
cradibars may submil Sie claims with e proal in parsan, by pasl or by alackronic means
Submission of false or misleading proof of chaims shal attrac! penalties.
MUKESH RAMJIBHAI DATANI

LLiguidator of MAP REFOILS INDIA LIMITED
Date: 25.071.2024 Reg. No.: IBENPA-DDZ/IP-MO11 387202 1-20221 3815
Place: Surat AFA Mo ARZM I R022911 241203045, Valid up to: 20-MNow-2024

5 Ml G SMFG INDIA CREDIT COMPANY LIMITED |

{formerly Fullerton India Credit Company Limited) |

Enrpnmlaﬂl'l‘lb! IHh Foce, Dmca Mo, 108,102 & 105 2 Merth Asanee, Maker Mesdly
Bendra Kurla Comgles, Bandra JEj, Mumbai - S60051.

DEMAND NOTICE

Linder The Provisions of The Securiization and Reconstruction of Financial Azsets and Endorcement of
SecurilyInterest Act, 2002 The A" and The Securily inberes! Erforcement) Rules. 2002 (*The Rules”)
The undersigned being the autharizad officer of SMFG INDIA CREDIT COMPANY LIMITED |
(formerly Fullerion India Credii Company Limited) (SMFG India Credif) underthe Actandin |
exercize of powers conferred under Section 13 (12) of the Act read with ihe Ruke 3, issusd
Demand Motice(s) under Section 13(2) of the Act, caling wpan the following borrower(s) to |
repay the amount mentioned inthe resgective noticals) within 60 days from e date ain:f.rnpt,
of the sakd natice. The wdersigned reasonadly babaves that borowar(s) is/are avoiding the |
service of the damand notice(s), tharefore the service of notice is being eNected by affection |
and publication as per Rules, The conferts of demand nofice(s) ang exiracled herein befow;

Hame of the Barrower(s) Demand Rotice Dabe & Amoesl

1. NASIB MOTOR GARAGE. | 12th January, 2024 Rs. 41.49,559.32/- [Rupees
2. FIROJBHAI H THASARIYA, Forty Ong Lakhs Forty Mine Thousand Flve

3. JAMILABEN FIRDJBHAI Hundred Fifty Nine and Thirty Two Paise Only]
THASARIYA. As on 12th January, 2024

Deseriptoes Od Imemovable Propesty / Properlies Mortgaged

ALL THAT PROPERTY PIECE AND PARCEL BEARING SUB PLOT NO. 29 +30/2
ADMEASURING 100-71 50 MTRS BUIDLING REVENUE SURVEY NO. 693 PAIKI
AREA KNOWN AS NEELKAMAL PARK CITY SURVEY NO. 2580/A/29+ 30 PAIKI OF
CITY SURVEY WARD NO. 11/2 (ER NO. 97 OF T.E:S NO.6) OF RAJKOT. BOUNDED
BY BOUNDARIES AS UNDER: EAST- PLOT NO. 35 & 36, WEST- PUBLIC ROAD,
NORTH- SUB PLOT NO.29+30/1, SOUTH- SUB PLOT ND.29+ 30/3.

The bornower(sh are hereby advised to compéy with the demand natica(s) and to pay the demand
amownt mensioned therein and hereinzbove wishin 60 days from the date of this publication
togesher with applicable interest, additional interest, bounce charges, cost and expenses til the |
date of realization of payment. The borrower{s) may note that SMFG India Credt Is a secuned |
creditor and the loan facility availed by the Bomower(s) i a secured debt against the immovable
property/properties being the secured assels) morigaped by the bomower(s). In the event
borroweris) are failed 1o discharge their liabilities in full withen the stipulated time, SMFG India
Credi shall be entitled inexercisealithe ights under Section 13(4) of the Scttotake possession of |
the secured azset{z) including butnot Bmiediotransferthe same by way of sale or byireaking any
other remedy avalable under the Act and the Ruies thereunder and realtze payment. SMEG India
Credi is also empowened to ATTACH ANDYOR SEAL the secured assel(s) before enforcing the
right to saleortransfer. Subseguentto the Sale of the secured assetz), SMFG india Credit alzo has
a right 1o iniiate separate legal proceedings fo recover the balance dues, in case tha value of the
mortgaged propertes & insufficient to oo the dues payable to the SMFG India Credit. This |
remedy IS in acdition and Independent of all the other remedies avaliable 1o SMPG india Credit
under any other s, The afention of the bormpwen(s) is ivdted to Saction 13(8) of the Act in
respect of ime avaitable, to redeern the secured assets and further to Secton 13(13) af the Act,
wheneby e borrower(s) are restrainedprohsbited from disposing of or deaing with the secured |
assetis) or transfiering by way of sale, lease or otherwdse (ather than in the ardinany course u:rrn
busimess) anyafthe secured asset(s), without prarwriten consent of SMFG Ind Credit and non- |
Compiance with the abowe s an offence punishableunder Section 28 of th sasd Act. The capy of |
thedemand nitice iz availablewith the undersigned andthe borrowan|s) may, if they so desine, can |
colectthe same fromeundersioned on armywaorking day during narmal office houes.
Place: Rajkal Date: 300012024 -, Audhonsad OMger
SAFG ndia Creds Company Limitad (lormey Fulleston India Cradit Ca, Lid ) |

financialexp.epapr.in

2. Kahkasha Anjum Zamshed Khan

Description of Secured Asset(s) /Immovable Property (ies) : - NH WAY NO 8, RS NO 204 205, PLOT NO 114, SAI DARSHAN RESIDENCY, NR
RELIANCE PETROL PUMP, VIL KAPODARA, TA ANKLESHWAR, GHODADRA B.0, GUJARAT, 394115. BOUNDED BY EAST: PLOT NO 121 WEST: SOCIETY|
ROAD NORTH: PLOT NO 115 SOUTH: PLOT NO 113.

'LAN No. 11137071403 Rs.6,38,508.46/- as on
1. Shashibhai Shanabhai Solanki, 2. Gauriben Shashibhai Solanki 23-July-2019

Description of Secured Asset(s) /Immovable Property (ies) :- , SURVEY NO 204 205, PLOT NO 233, SAI DARSHAN RESIDENCY, N H WAY NOf
8, NEAR RELIANCE PETROL PUMP, KAPODRA, KAPODRA B.0, GUJARAT, 393001. BOUNDED BY: EAST: PLOT 234, WEST: PLOT 232, NORTH: SOCIETY]
ROAD, SOUTH: PLOT NO. 218

LAN No. 11137085607
4 1. Santoshkumar Shatrudhna Singh
2. Mamtadevi Santoshkumar, 3. Amarendra Balerambhai Sinh

24-July-2019 29-January-2024

Rs.3,28,936/- as on

09-November-2022 07-November-2022

29-January-2024

Description of Secured Asset(s) /Immovable Property (ies) : - ALL THE PIECE & PARCEL OF PROPERTY BEARING FLAT NO.: A/209,2ND|
FLOOR,SANJALI RESIDENCY, PLOT NO 53\B, 54\A, 55\A, 56\C, 57\C, 58\B, 60\A, 61\B, 62\(, 64\C, 65\C, 66\C BLOCK NO./R.S.N0.2166/2, BUILD
AREA 34.64 SQ.MTS VILL.SANJALI, TA.ANKLESHWAR, DIST.BHARUCH - 393010. BOUNDED BY:, EAST : BUILDING - B, WEST : FLAT NO.206, NORTH ;
FLAT N0O.208, SOUTH : FLAT NO.210.

LAN No. 11165085655 Rs.19,87,412/-as on
1. Sanjaysinh Ishwarsinh Desai, 2. Sangita Sanjaysinh Desai 23-January-2023

Description of Secured Asset(s) /Immovable Property (ies) : - ALL THE PIECE & PARCEL OF IMMOVABLE PROPERTY BEARING PLOT NOS.7 & 8
PLOTTED LAND ADMEASURING 128.10 SQ.MTR.+ UNDIVIDED PORTION OF COMMON PLOT AND ROAD ADMEASURING 119.74 SQ.MTR.+ UNDIVIDED,
PORTION OF MARGIN LAND ADMEASURING 34.2 SQ. MTR.= TOTAL ADMEASUREMENT 282.04 SQ.MTR.I.E.3034.75 SQ.FT.ALONGWITH THE
SURROUNDING RIGHTS OVER THE ORIGINAL LAND SITUATED AT “MOTINAGAR”,NEAR DEVINA PARK, NAVSARI,TAL.& DIST.NAVSARI BEARING REVENUE
SURVEY N0.170, 170/1 PAIKEE,CITY SURVEY TIKA NO.124,CITY SURVEY NOS,4686 & 4687 , NAVSARI -396445. BOUNDED BY: EAST: SOCIETY ROAD, WEST:
REMAINING PORTION OF THE SAID SURVEY NUMBER, NORTH: AFTER LEAVING MARGIN LAND PLOT NO.6, SOUTH: PLOT NO.9

30-January-2023 28-January-2024

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any,
dealings with the property will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above
mentioned demanded amount and further interest thereon.

Bomower|s|/ Demand Motice ofthelmmovable | Date of Symbofic R Price ll.l'l&nfhiputhn"
ConBorowens)l Date and Amaount property Secured Assel POSSEssIon BLErVE of propety
s ihrarit 20-May-2M5 Al that pat and parcel of the|  05-Aug-2015 | Rs. 23,50,000- (Rupees |  12-Fab-2024
1 |tl.Eh|l'|'||'| Mmf' :HLI-:I&EE pronarsy IJEE”'Q =] N:IBEIE.QI:I Total OutHandng As T'«‘-"'E.‘!?l!.-”ll"t!& Lakh Fl'l, 100 hirs - 1480 hrs
Balkrishvia Twenty Eigh Lakh | Finer Raiya TPS N0t FP No-| Oin Dabe S-Jan Ihousand Cnly) EMD Last Date ||
Dhanak “'“3%? '““"E“‘éﬁﬂ 1046 Plot Na.-2. 508 Plot Mo 2IAT == Eamnest 14-Feb-2024
2 Dhanak bita | 30G Twanly Ona Oyl oy Comple, Mombasa) fo oo sy oo+ Deposit {EM elicd a2
Astin Bid Increase Amaunt {, i ;2 pary. B/H-Raiya *QH}“,IE Thossand | 8 2.35,000f- (Fupees |GaiafTime of € Austion)
|_,|F':|,:?s.r.4.,-1:ll".!n:| Rg. 25000 (Fupess Telephone Exchange, 150 F1. Ei;hll-'?l.n:ll'l:.:ﬂ Iwo Lakh Thirty Fre {G-Feb-2024
T 11868) Ttenky FEI.L_}:-..’lI.IﬁHn'-' Ring Road, vilisge - Raiva, Tehsl Eighty Four Cinky) Thausssd Diniky) 1100 hrs=1300 hrs.
el and District - Rajeot, 350005
Gujarat {Buitup araa 595 5q. ft.)

Made Of Fayment ;- EMD payments are 1o be made vide cnline mede only. To make payments you have 1o wisit btps:feeaw. iflonehome.com and
pay Ehrough Bink availabile far the property! Secuned Asset anly.

Mide: Paymant link foreach propery! Secured Asset s differamt. Ensurayouwars using link of the propsrty! Secured Asset you imtend bo buy vids pablic auction.
For balance payment, upon suceessful bid, has to pay through RTGSMEFT, The accounts dedalls ane ss Tollows: a) Manse of the Accounl- IFL
Hame Finance Lid., b} Name of the Bank:= Sfandard Chartered Bank, ¢} Accournt No:-38028T50000 followed by Prospect Mumbser, 4) IFSC Code:
SCBLOG3G001, o) Bank Address: Standard Charterad Bank, 910 UG, Road, Fort, Mumbai-2000i1

Terms and Conditions:-

1. Faorparicipatng in e-aucton, Inkending biddars required to repisher fer defails with the Serdce Provider htlps:dwee. idonehome.com, wellin advancs and
haa o creste the ingn acoount, legin 10 and passwnrnd. Intendirg bidders have b susmitfsend their~Tender FORM alang with the payment dalais iwands
EMD, capy ol B KY'C and PAR candal the abave meniionsd Branch Dfice

2 The biddars shallimprove theer offier in multiple of amound menticned undar the column *Bid Incraass Amound”. In case bid is placed in the lest § mirutas of
thedesing time of the suchion, $ha chosing ime wil sutomatically gatextendad for & minutes.

1. The successful biddarshould depost 25% of the bid amount {after adjusting EMD) wiiren 24 hours of e accepiance of b peice by The AQ and the balance 75%
ol B bid amcunt within 15 daysfeom the diade of confirmalion of Sae by the secred reditor. AF deposiand penrree hall b in e praschbed mode of peymend

4, Thae purchaser has b besr the cass, applicable slamp duby. Teas, and ey other stahutory duas or other duas ke municpal $ax, slecticly charges, land and
all other incideral costs, changas ncluding alltaxes and rakes ciAgoings relating bo the property.

5. Bldders are advised o go though the webeite hitpa: ) was ifanehome com and hitps S il comhoene-loanaiprapertes-far-auction for detaled temns
ared cond ifors ol auction Sake & auclion applicaton lorm before submilting Bese Bids far taking gt in e e-auclion Sale proceedings

6. Far details, halp procadune and anine fraining on e-awction prospective badders may confact the serdce provider E mail K01:- ausction. hbiGiifl com, Suppart
Helpline no 180 2672454

T, Farary queny redahed fo Propearty detsits, Inspacton of Property and Onlire bid et call IFL HFL ol free no. 1800 2672 495 fram 02030 hrs o 18:00 hrs
Betwreen Adandiy Lo F idy o weike Lo émal - auclion, hEEiil com

B, Maofice: & heredry given to abowe sad bormowers fo collect the househeld aricles, which waem ing in the secumd assed af the lime of king physical
possassion winin 7 days, ctheraisa [IFL-HFL shall nat b= resporesibla for any boss of proparty undar tha croumstances

8. Furtherthe notice ks heneby gven i the Borrowen's, Tialin cass they fal bocollect the above sand artiches same shall be sold in acoordance with Law,

A0 I cage ol dalaullm payiren) & &0y glage by the sustessiul Bdder ! sucion purchasar wilhin the above stpulalsd bme. the sale will be cancslled and the
amoun| alresdy paid will ba lerleied (inchiding EMDY) and the property wil be again put ki sale,

1. A rasaries ta righls to postponedcancel arvary the teems and condtion afsandar'auction withoud sssigring sny reason theraal. In case of any dispula in
terdanfwction, the decision of a0 of [IFL-HFL u.1| b rﬂal

The Bormoewar ara hesaby nolifed to pay the sum as ment -:rﬁ:d alve alcr'g with uptc datad l'l"n'tll'ﬁ| tand ancilkary mpﬂ'-m ‘bafara the date of Tandardudtion
faifng whichthe property will b= auctionadisald anc balance dues ifary will be racovered with intarestand cost

Place : Rajket | Date @ 30-01-2024 Sl ; Mtharised Cifscer, For BFL Heme Finsnce Lid,

Place :Gujarat, Date : 30 January, 2024 Sd/- Authorised Officer, For Muthoot Housing Finance Company Limited

Regd. Offica:- 3th Floor, Antriksh Bhavan, 22, K G Marg, Mew Delhi-110001,
TR S Phonas:- D11-23357171, 23357172, 23705414, Website: www.pnbhousing.com

kot Bramch :-404-406, Fourth Floor, Kings Plaza, Astron Chowk, Rajkat, Gujrat — 360001 Surat Branch :- 305-308. Third Floor,
Titanium Square, Adajan Char Rasta, Adagan, Sural, Gujrat - 395009, Ahmedabad Branch :- 2nd Floor, Part |, Megha House Opp.
kotak Bank , Mithakhali Law Garden Road, Ellisbridge, Ahmedabad, Gujrat - 380006,
Vadodara Branch :- 331, Third Flegs, Trivia Complex, Malu Bhai Circle, Vadodara, Gujrat = 390007

HOTICE UNDER SECTION 13)2) OF CHAPTER Ill OF SECLIRITISATION & RECONSTRUCTION OF FIMANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECURITY INTEREST [ENFORCEMENT) RUILES, 2002 AMENDED A5 ON DATE
W, e PMB Housing Finance Limiled {barenafer relerad 10 a2 'PHBHFL') had esued Demard notice LIS 1302 of Chapber |1 of the Seciritzation &
Reconstniction of Financal Assets and Endorcement of Security Inferest Act, 2002 The said Demand Nolice 'was issued through our Authorzed
Cifficer io-al betow mentioned Bomowers/Co- Barmowen GLAraN0rs since your account has been ciasshied as Non-Perming(NPA] Assels as per the
Reserve Bank of Indial Naticnal H:waﬂam gudalings dise to non- {rmanl of nstalments! interest, The contents of the same are he defaudts
B

@) pnb Housing

pommitted by vou in the payment of inslalments of principats, inte . Further, with reasons, we befieve that you ane evading the servica of
Demand Nofics henca we are doing this Publhcation of Demand Notice which is also required LIfs 13{2) of the said Act You Fre heret-:.-' called upon i
pay PHEHFL 'l.1ﬂ'|-l‘| a panod af 80 Days of the date of publication of this demand notice the aforesaid amound &lon h:-niam nterest gnd
chargas, {E"ig? BHFL will iske necessery action'measuras under all ar any of the pravisions of Secticn 13(4) Ihe Eﬁamztallu’any
ona or more o $e secuned assets induding feking posseszion of the sacured as=ats of the bomowars and guarardars. Your kind atlerhon is imited io
provisians af sub-Sectian Iﬂga'"fEEl:D'Eﬂ 13.af the of tha Securilization and Recarsfrucion af Financial Assefs and Enforcamant of Security InlerestAct,
2002 whiara undar you can bandanipay tha anfire amount of oubstanding duas tagather with all costs, char -glla:and 5 incurred by Thea PNE HFL
Gty Ll She date af pubicaion al the nolica Sar sale of the secaned asseds by m.hil:au:nmsglrmhr'g auitalions. tender rom public or by privale reaty,
FURTHER, you ang prohibited LIS 13(13) of the said Act nom rarshaming eilbar by wary of sale, heasa arm any alkar way the aloresaid mrﬂﬂ assets.
B Loam Hﬂl'l'lﬂf' Address of baes 4 Frnpuriyr I:i!E} Date of Amount I:I.l's
Recount & Mdess Demand as on dala
W g, Borrower and Co- Borrowen(s) p— Morigaged Nolice i
1.| HOURJIKT/ |Afay Balaknath H:th'-!u Hasumatiban| Ha Akshar City, Flal No & 702, M |g9-91-2024| Rs.20,23,001.60 [Rupsesas
0322 /9684 ’é““mm Mat Shi Ram Park Jatin Derzsar, Al Dem Chowsd|, Twenly Lakhs Twarty Three
06, B.0. [Soclely, Aajl irecle. Rajkot, Rafal, Gujars?, 360001, india Tmlﬁ-.am e & Six ;ﬂPam-e
Raghot | Gujara-350003, indi indie, Only) & on 09-01-
% |HOU/RJKT/ |Alpashbhai Dineshbhai Vaghela & NA | FlalNe 102180 Floor, Milerion | 08-g1-2024] Fs.25,74,017.62 [Fupess
0621/8911 |Simaben Alpesh Vaghelal RUK Park Haghm. Shant Nagar, Milennium Twenlﬁ Five Lakhs Sevanty
8 Block Mo B 203, Mochinagar, Fis, Opp Raiva Dhar Water Four Thousand Sevenlsen &
1, B.0. Gunnthmrr- Ragkat, Gujarat-350007, Tank Hm 8. Rephot, Gujares, Sixly eight Paise Only) as on
Rajkat  |Rapol, India. 007 india 05-01-2024
3.| HOU/BRTA |Apeshkumar D Bhavsar & Pravinaben] na | PltMNo 11?5 Om Magar Saciely, [16-01-2024| Rs.14,28.629.86(- (Rupass
2174TMAB (Alpeshkumar Bhavasar' 1179, Om Mavagam, Dindak, Surat Fuu'tsen Lakhs Twang Eight
3 & HOU/ |M=gar, Nr Umiyz Temple, Dindod Surat, Gujarat 384210 India Thousand Six Hun
SRT1217/4 Gujﬁmt—ﬁﬂ#ﬂ Surat. India. Twenty Eight & Eighty Six
66871, Faize On H an 1601
B.0. Surat
4. NHL/AHM/[Harihar Visatkumar Ajavani & NA Fiat Mo 208 2nd FioorBlock O, |15401-7024| Rs-18,09,078,94/- (Rupees
0617 /4008 |Geetaben Hariharbhal AjbaniiFlat Mo Liemari Trade Canter, Bahind 5 'h}eeﬂ Lakhs Mira
208 2nd Floor, Block D Lilamani Trade B Towar, Shaksbaug, Ahmadabad, Tl'.n:nusam:l Sewanty Eight &

Ahmedabad |Center, Behind G B Tower, Shahibaug, Gujaral 380004, India

Minaty Four Paiza Ondy) as
Ahmedabad, Gugral, JE0004, India

on T6-01-2024

5 | 003266600 |Vijaybhai Chhoturam Yadav & HA A0G, Kanaa Hesidence, Mr 16-01-2024| Rs. 140762280 (Rupses
00935, [Jasodaben Vijaybhai Yadaw/A/l2 Shyamyadi, Thakkar Nagar Frurlgen Lakks Seven
B.0. ril_lar;;i aﬂb F'arkh Sur‘ﬁarvw P.?:{k Henal, Naﬂm@%%m bad, Y Thm.:?_al‘n:ll:_?:il Hmﬁr&‘ﬂE‘
Ahmedabad [thakkarbapa Meger, Mew Marada jarat, 3800 waniy Two Only) as an i
" Ahmedabad, Guaral-162248, India. nmuﬁ
6.| NHL/VA/D4 |Nema Virama Ram & Dhapu Nema 401, 4th Floor, Joyos Hubiown, -2024| Rs.5.89,178.43 {Ru
21/878353, [Ram! B113 The Gold City, Nr Heotel NA Block B, Maka u!"a.‘.'a:ll:-:lara. 1601202 Five Lakhs Six
.0, Legend, Tarsali By Pas5, MH 48 Gujarat. 14 india Thousard Cne Hundred
Vadodara odara, Gujarad-330014, India.

Sewventy E'Eh‘. IIIrJI] &g an

Elack Ma, B4, Semrajya Sodely | 1601 Rs.51,54, 726,66 [ Fu
WA 1. Mumahuda Road, Vadodara, R Fifty One Lakhs Fifty Fa r
jaral, 30001, Indka Thousand Seven Hundred
Twenty S anly) as on 16-

7.| HHLAA/D4 |Sunil Mahadevmal Tilokani & Maha-
18680671, |devmal Ghanshyamdas Tilokani &
0, Kishor M Tilokanil B 44 Samra]i.'a
Vadodara [Socely 1, Munjmabuda Road Ako
\ardedara, Guaral- 390020, India

8. | NHLVARS18/ |Lalit Nihalani & Ramchand Nihalankl| Na

(1) Fia Mo, A, 3rd Floor, Ajania (28-12-2023 Rs.19,34,751.81/ (Rupoes

T45802, WHL/ [AJE 3rd Floor, Ajansa Appl, Rio Road, Appariment, Rto Road, Werasia, Minetesn Lakhs Thity Four
8/T468 |warshiya, Fetepura, Vadodara, Gujaral- Vadodara, Guiarat, 380006, (2) Thousand Seven Hundred
1502"1' ﬂ&{;ﬂ" 350008, Indi, Flat Mo, G/ 3rd Flooe, Aganta Fifty Ona & Eighty Ona Paisa
Appariment, Bho Road, Warasia, Only) as on 28-12-2023
'l'adgd ra Vadodara, Gujerat 340006 india

g.| HOU/RJKT/|Mr. Bipinbhai 5 Chavda {Primary| ya | Flat Ko 301, 3rd Floar, Ashinwad | 17.01.-2024) Bs. 13,05, 456.54)- (Rupaes

1218/61896| Applicant) & Late Mrs. Prabhaban B Apartment, Nr Patel Chowk Bl Thirtean Laikhs Five
ﬂn, EE 0. |Chavda(CoApplicant) Through Legal Mageshwar Tergle, Jammagar Thousand Four Hurdred
kot | iieir Bipinbhai S Chavela [Applicant] Road, Nagheshwar Tempie, Eighty-Six & fifty-Four Pase

Rlagkot, Gujarat IB0008, India Only) as on 17-01-2024

[ Place: Guijrat, Dated: 30.01.2024 Authorized Officer (Wis PNE Housing Finance Lid.)

ReLI/ANCe | RELIANCE ASSET RECONSTRUCTION COMPANY LIMITED

Assel Reconslruction NOTICE FOR SALE OF SECURED ASSETS [SEE RULE 6(2) READ WITH RULE 3(6]]

E-Auction Sale Motica for Sale of Immowable Assels under the Securitisation and Reconstruction of Financial Assets and Endforcemant of
Sacurity Irterast Act, 2002 read with provise to Rulbs & {§) of the Security Interest (Enforcement] Rules, 2002

Hetice is hensdry ﬁimn fa tha public in genaral and in parficular to the Bormowar (=) and Guararior (z) fial tha below deseribed mmavabieimovable proparies
mortgagedhypothacaled to the Secured Cradior, ha physical poesassion of which has been taken by the Authorised Officer of Secured Craditor,
Tha, Raligare Housing Development Finance Corporation Lid, has wide Assignment Agreement 2800 201% assigned the financial assets/dabls of your
ioan accourts sond with its night, itk and interest fogather with underking securities in fzvour of Rellance Assed Reconstruction Company Lid. (RARC)
instee of RARE (RHOF HLI: Trust By wirue of the said assignment, we have become your secunad credior and laafully entiled to recover tha
antire contrachsl dues.
Thierefore, the undersigned Authorsed Officer of Reliance Asset Reconsinaction Comgany Lid., hensty gee pou noties of 30 days et the below mantionad
margaged propeties shall be sold by the undamigned by way of E-auction on “As is where i3", “As is what (8", and “"Whalever there is” on 1203 2024,
far recoveny ol amount mentaned n derand rodes whs 1302} phes fulure interest and cost due fo Relance Assd Recoratrucion Company Limfed 23 &
inslee of RARG 853 (RHOFCL HL) Trust Secuned Gredior from mentoned bamowersirorigagers. The resene price and the eames| money deposi [EMD)
are &% e

DESCRIFTION OF MORTGAGED PROPERTY:

Iﬁnt BORROWERS MAME, PROPERTY DETAILE, DEMAND NOTICE AND POSSESSION DATE H;hg;‘l
i
1 | GOHEL MITIN RANCHHOD S5m0 RANCHHOD DAYABHAI AND MAHESH RANCHHODEHAI GOHEL S/0 RANCHHOD DAYABHAI Rs,
BOTH RO KRISHNA 1 S0MNATH 5035 RAITA ROAD RAJKOT, GUJARAT-360001 ALED AT HALDA REVENUE SURVEY| 552000/

MUMBER-181P, VRUBHUMI P, PLOT MO, 1 TO 40 P PLOT MO. 1 TO 7P SUB PLOT NO, AlS AT TANEARA, DIST RAJKOT

L ALL THAT PIECE AND PARCEL OF PROPERTY; HALDA REVENUE SURVEY MUMBER-121F, VRUJBHUM| P
. PLOT NOLT TO 40 PLOT NO. 1 TO TP SUB PLOT MO. A6 AT TANKARA , [HST RAJKOT (TOTAL ADMEASURING AREA EMD
ABOUT 59.04 50. MTS, | BOUNDED BY : EAST - ROAD , WEST : ROAD , NORTH : PLOT NO. 58, SOUTH : SUB PLOT NO. 571
Demand notice: Rs.5 20797 47 - (Rupeas Fiva Lakh Twenty Thousand Sevan Hundred Minety Seven Paisa Forty Seven Only) as As.
on 17.11.2017 plus fu futire interest & costs, Constructive/Physical Possession dabe: 10-12-20123 £5.200 1

2 | CHAUHAN JAYMAL AMRSINH S'0 AMRSINH AND CHAUHAN HINABEN JAYAMALBHAI WID CHALUHAN JAYMAL AMRSINH | Reserve Price
BOTH RO SUE PLOT MO, 1 TO 20011, SHRIMATHI PARK-L, B 5 MO, 235 (P]-TPS NO. 19, F.P NO. 2412 (P), WARD NQ. 18, CITY Re
SURVEY NO.BGE, 1011, RAIL NAGAR RAJKOT 2417000/
PROPERTY: ALL PIECE AND PARCEL OF SUB PLOT MO 18 TO 2011 [N AREA CALLED SHRINATHJI PARE-l SITUATED AT :
RAJHOT, B S NS85 (P) TPS NO1S FP Mo 242 ' WORD RO, 18 CITY SURVEY MOLS6E |, 101, RAIL NAGAR RAJKOT. (TOTAL EMD
ADMEASURING AREA T 47-99 50. MTRS)

Demand notbes: Rs. 15,5308 95 (Rupees Fifteen Lakh Fify Thres Thousand Minety Mine & Pase Minsty Five Onlyd as an Rs,
(903, 2018 pius fusare Interest & costs Constructive/Physical Pessessbon date: 10122083 244,700/

Inspaction of Proparty (07032024 from 91,00 &M, ta 0200 P.M,
Last date for bid submission  ; 19.03.2024 till 5:00 PM
Date of e-aucticn T3, 2024 batwesn 19.00 AM to 1200 P.M. with extensicn of % minutes each

TERMS AND CONDITIONE OF SALE:

1. The property shall not ba sold balow the resane price and sale is subject lo the confrmalion by RARC as & securad creditor

2. E-auchion will be conducted ORLIME thraugh K O1 IRDIA BYT LTD at Plot Mo 65 Gurgach Haryana pin Code 122003

3. Before paricipating in E- auction, the inlanding bidders should hald a walid e-mail id and regisher (hair rammis al porial wew barkeaucdions. com and gal

their Liser 1D and pesswond from Mis. C1 MDA PYT LTD L

4, Prespeciieg bidders may avail onling Iramrg on E-fuchion fom Mis. C1 INDWA PYT LTD., (Contact Persen : Mr. Vinod Chaukan on Mabile
+54 5813087931, Dedhi@clindia.com or Supportfifbankeauctions com (Helpline Ho T2391581124,25,26),

5. Eamest Maney Deposit (EMD) shal be depoaited frough RTGSMEFT fund ransfer fo Cumant Account Mo, BT42557088 Name of the Barle Indian

Bank Branch: Banlacne Wesl Branch Murmibai, S00054. Name of the Benehcary: RARC 053 (RHDFCL HL) Trust, IFSC Code: [HBOOOS010. Please

nole that the Chaques/Temand Oraft shall nol be accapted toaards EMD.

The Buda baiow resere price andior withcut EMD ameurt shall nat be accepied. Bidders may Improve thelr further b amount n muligee of Rs.5000

por ol

T, The succasshul bidder shall depost 25% of the bid amounttsale price (including EMDY) immeadistaly after declaration of successful biddar, The successful
bidder will depesil balanee 7% of e bid amounbisale price witkin 13 days fom e date of decisralion of succasefil bidder,

B, Hsuccesstul bidder fails fo deposit sake price as sialed above, al deposits nduding EMD will be $orfeited

0. The EMD amount of ursucoessil bidders wil be returned wethoul inferest, aftar the diosune of the E-auction sake procesdings within Seven days

10, Thae perrticulars gen by the duthonzed Officer ane slabed 5o Be best ol b knowledoe, belel and recards. Aalhoized Officer shal nel be responsible for
any amar, missialament oF DmiSE0N Sic

11. The undersigned Auvarized Officer has e absabe dght and discralion bo accept or rejed any bid or adjoumdpastpaneicancel the sale or modify any
Herres and condifions of the sale withgul sy prior nofce or asSgring anmy reasons,

12. The bidders should make discreet enouinies a8 resgands 19 charge’encumbrances/satutory dues on the proparty and should safsfy temssives aboul
ihe fille, extent, quality of the property betane submithg hedr bid, Mo daim of whataosser nafune regarding charges, encumbrances over (he propesty
and ary other madiar efc shall be artarainad afier submission of the crfing bid

13, As per recands avaliable, the undersigned have no information about any encumbrance on e properses as on e date of this notce.

14, fery arrecrs, dues, taxes, VAT, TDE, GET, thanpés on ke properly whether sialulory of ofhersise inguding slamp dulybegisiabion s on sale af
propsarty shak ke bome I:lg.'1hu purchasar oy

[=H

THE SECURITY INTEREST (ENFORCEMENT) RULES, 200z

with up lo-dale interas| and ancilary
axpansas bedone E- auciion, faling which tha e- auction of mm‘?,'ilggul: property mentioned above shal lake place and balange duas if any shall be recoverad
with intereslicast. In Case of no bid recaved in the auclion sala on the date fied for auction, $ha sacured credior shall be at libarty 1o Eala fhis propsrty
by way of privale on af abowe the reserva fimed abowe bo any prospective buyer. Bomowan Co-Bormowars/Guarantonsh rs ane heraby
c=iled upon o SHIFT/REMOVE ALL HOUSEHOLD ARTICLES ! PERSONAL BEL G5 IF ANY LYIG [N THE REPOSSESS DPERT"F 85
per Fanchnamainveniony report prapared ai the time of 18king possszsion of the morigaged property, within 7 (seven] days from the dada of this notice. On
faiiure to shift household arickespasoenal belongings within stpalated penod of T (sevan) days from the date of this notice, the company shall ba constrainad
to remoyeishift ) disposs off te =ame ontes s whers i as 8 whal [ and whatever Sere s basis” at Bomower/Co-Barowers!guarantorsimangagans nsk,
reaporalbiities & cost Sompary shall nal be responaiode for ary claim raised by any parly in i regand.

| Place: RAJKOT, Date: 30.01.2034 AUTHORISED OFFICER, RELIANCE ASSET RECONSTRUCTION CO. LTD,

Hﬂu.ﬂmnurﬂ'paﬂ if amy after isswance of Demand Nefice under Section 13(2) of SARFAESI Act, 2002, would be ra-eknnm‘fnrunrhuﬂny the
dlm-ﬂpiﬂbhﬁtﬂm!ﬁmnfmﬁiﬂm‘bﬂmﬂmt

STATUTORY 30 DAYS NOTICE UNDER RULE 6(2), &(6) & 1) OF
The Bormowan'Co-Borrowars/guaraniorsmorigagers are haneb nolified S pay e sum as menfioned above, alon

Ahmedabad


ROC 2
Rectangle


sialRaa AU

VPHELAIE, HAUIAIR, dl.30 VoI, 0

N\

VAST

HOUSING FINANCE

dizq GIGRIdI s1aetio SRzt dl3les

Yfo12 203 Vial 0%, cllA H, ‘N (€1, ctaeud Ne, usiRal vjgAs,
A (ufin), 3{otg-r000qu. #&1RNE. CIN No. U65922MH2005PLC272501

Soian cnEl21

el g &1BRISL ststo Siz2tet dlll2sel oA A€l s2etl BRigd VEISIEARA RisDegdAet el
Asorg5Act S SlACUGAAA RNAA VA NosRiNc2 s RS gozre W52, 200 501 20 Ris20A2)
goedze (NosiNez) (61, 2003 ot (511 ¢ 2012 cAld]l SAM 43 (AR) 601 AHA UIY 2Acilell Gulol S3a AHED
oA qeudd EaeRal 210ifid N2kl veudd 254 it ellélat HoRulell didlviell go [Eariell vie? ud Ysaal
ol &q. EAER 254l ud Ysaell sl S50 21 Qlaiell o)A A8 seeti veudd (stalet (st ¢ 202
datdl vendd Aseoll SaM 93(¥) 8601 Uil 2Adtisll Gulal 53a AHE] A vendd Blasdlel soil olA aeuda
ARIWRA e dlel B,

iRt $3\A EALEIR AHA VHIGEIR A A NER Yotcllal iRl Flasd 2113 S ALEL ot Sl ALAE S2cAlHI A1A D A
Grasd 2=l siguet AME dizd SIBRIL S1tetion SRt dll2sell 2utvitell oA RIAd 254 AMY Aoti uRell
Loy, viRl adletl ALval Lot 28,

ET EAIEIR, AG-LdIEIRS] Histen o dlAail G AG s0io76il didlut
ai. olid Aa Elot oiv1R cidlut Bl 254 Hasdetfadd UAUSIR
q R1R11 HEogeUE 21Ad, q¢-0G-0:3 SN AL, 5Q2 oi. 30¢, AASN ¥¥.9¢ ALML., [ -0a-0%
A1 HEogeuy 2Aad 3L, ¥EEE AU, U@ 5A2, lletel iz ol 34, | oti AvAiSlas
HL0000000100637 ¥-0G-2023 Y0l | AASU wEe.Uo AM. HA W2 oi. @ US| soAdlel
Adsn 20g.¢3 AN, AN W2 oi. 2 UK,
Adisu 19.3¢ AL, VA wWe o, 3 1S,
Ausn30.8¢ A 56 il U501 ¢g¥.UL
AL, dzael, ARogeldlR, aRid-353030
2| ydazigeuglsiel, &N QG-0§-2023 6162t 33g9/2, 2aterueloll Wot, How uRvt| 29-0a-20%
%32u0uy Alste 3. €3e89 uial, §ot L2 uR, Rl ad ol ugo3, MR | o A atidlis
HL0000000001117 9R-0§-2033 YO ;lli;i,q BHELCIE, HERA IRl AHELE RiEl- so dlad
cli3lul : 30.0Q.203% vlEiga x1&s13

2201 : KIHEIAIE dizd 61GRII S12ActicRn SWiR2Aa cdliflds

322 GIGRIA slacucAn Sucil clladlles

2ygRes Y2 : A2 oi. a¥/09%-9, Y2 Ace?, yAlel As, RiDddyu-geu 033,

CIN : U65922KL2010PLC025624 S\ul2 2015121 : 42/A 04, 433 a1, udell 2S00, w2 «i. 2013¢ 244 M3e, wier
gal shudai-y odls (yd), 3§ , S\ot : 0R-EA9CULS

Agd : authorised.officer@muthoot.com

frl

muthioot

HOUSING FINANCE

viide Gaulen ¥%adld 31.¢
“\ “\ “\n "\ “\ “\ “\
2L H 3L LS : LB SBLA SN2

Y-l

Y Aus Ay, BAleHl SAAladl  [Blaaq 2

adl Bedl, dl. e Gaule M2 AT A AsAA O, ¥ e Mlayq
vigdl iz Al [Mldud eddl Ysiodl 2l ewd 843G dull

ASadAA o1l s Y,
elald  AéH GaulsAsl

N N\ NN N Y
g A 22 ALHAUR
20:3-2 ¥l et

(liseionRel ARwiR) M2 wuH ey UWlg sl Roqal wisl sallba
UAHL Widd Gaulest Oold WU &d. Wil 31.¢ wls ¢.2 [Mlaud e-d-l
Raovrl sdl »0A3 AR 251 [MlAdd  2q-dl  2i81®d  »uawn W8A. R0:2-

Geuler dul 4.9 [Mlaa-
2l iulHor 22ls a8
SAUL Wil Wwdl 39.3

8dld 31.¢ [Mlaad 2q
dalil ety x5l 8dl.

83d A uidl elwd ey ed.

s2di Glall eland e
BRUY 8d. R0 3- ¥+l

234l ad [Apnl wisd
Baue 32.¢ Mlauq eq

uRRrs—x¥ (st ¢(1)) soton oSl (F2Ad [AAaSsd Hd)

v vellddie] 5 312 616RIL Sltetlert Suell A2 sett oA AA S22 ARG ARSI Rl Aol A 5egsAA DS SlAUlSIAA
AAz2 Vel RNoskiNee Vs RisAAL) goedee 52,2002 (002 oll SIJIEL o U¥) 601 Vial RisAAE gozze (Resleidez) (51213l 200201
(Gt213 3 209 Rl s A3(q2) 8601 HAA 2ittisll 3 oA veudd EdlerR/A/aHloterR/A Hidlel oAl w2l 52 &dl. aeudd ol HeRutel
arRviall go Rariyzt 221us], Eatelz/A] aileterz/2 2540l Ysaell seai [Besen 21 ® el Edler/A /v loterR/Rl vial Méz veidlal AE
et s A1 B § qeudd Gl Bt ¢ 212 druidl veudd Staglell SAM A3(¥) 8601 AHal Wi Acitoll Gullat SAA AEL 1A veudd
Grasdlol elliis 5019 oA veudd ARWIA dg el 8.

53 2 . Hidten g6 ousd soioncll
H AEIR[AE-EAIEIR] WlatEIRe] oun R
ot i aNlélatell clidlut Qetiofl 254 v
clet oi. : Qa93909UEC 31.90,§3,5¢¥.90/- oti Aoy
Q R9-0¢—-09¢ RE—-09-0
Q. UL AYRUY dIElAlL, 2. wRllciell claldL R3-0¢-R04¢

Risas NA2(2)/enaz Masd(d) ofl [@21d :w6le of 21, 21ig €2iet 2R13021l, Rett21o21 WA YU Ui, Aot A1, A oi. ¢, 2clo]
2ud ol 20% 1ol 0u/0il, JUH-SNGL, AYS-VisAUR, [FEl-613A AL : yd : vieRel As, uBH : w2 oi. aax, B2 : wdle
oi. 920, E[FeL : Wl oi. 92

Aot oi. : 9993909E 59
R | Q. uEHE VHAE BoEA SR vilet,
2. SIEVIRU Vi VHIAE vilet

3. €,u9,39€.¢0/- oli ¥
22-90-209¢

3-90-09¢ RE-09-0

RisaA$ AA2(2)/aaz Riasd(dl) «il [@d1d : Rot.2A21. A oi. ¢, a0y 2Ad oi. 0%, 04, W12 oi. 993, iy e2lot 2R13021),
Retao2t WA WU W, duH-stulgl, digs-2isAz2, elsien oll.adl., aRld-363aqu AL : Yd : well2 of. aRq, ul :
A1 s, BaR : welle of. aqu, €2101 : el of. aa3

clet oi. : 99939099303 4. 2ANCUY AlClEY ANdS),
2. 202Nt A2Neue A6 S

Risa$ AA2(2)/2anaR FPasd(dl) ol [@d1d : 21d oi. 0%, 20U, WAll2 oi. 233, 21ig €2lot 2R1301), Aot A, A oi. ¢, Rauttot
2d iu wid, stlgl, stligt oil. L., d19Rld-3¢300q AL : Yd : w12 oi. 3%, U : WEl2 of. 232, Bat : 20RUAL As,
el welle oi. Rac¢

31.§,3¢,40¢ ¥ /- oti A
23-09-209¢

3 W-09-W09¢ RE-09-0F

o 3H s1aculciAd & it [GfASs
sWiRe g3 civz : U65999MH2016PLC288534 Soian
SWiRe G2 : 390 G, RN I uIS, w2 oi. geu, W5 e uIst As, 2121 oﬂa’la
28laell 20, odAacll (), eid-sooogg

l JM FINANCIAL

HOME LOANS

RisallaigBuet Ros Rsogslel g slaulAAd AA22A Nes Aogleilez vils RisAANL) deadze s, 2002 <l sAH 13(¥)
A RisaAE) doedze (RNogliNce) Gram), G123 ¢(1) g6 (uRRre-x)

1ll o1 AEL s2e12 FAH SlacllfAA QM dlo?t [AF12S (A uBl HE] RANMASAANANA D15 e Bidt) oll AR5 ARSI 1S
Risahla1g et des 5o 5210l DS SlACAc A2 Nos NesliNoe vl s RS dozze A 52,2002 &601 14 BisAAE
doere (NogiiNoe) (2, 0001t [GtaM 3 A1 dAldl SEH A3(R) 8501 WY 2Acitoll 3R AEl A ggldc EalER/ue-
galerR/vploterRa a2l e2lddl 254 sRIA ARt HeRuell arBlvill o [Eaiell vieR ud Ysddl Bules ol w2 53 &dl.
EalerRRAe-LAER/VloElR BHles 5AAC 254 Ud Ysaaii (Brese dru Alaill, HE EdiErRRie-EdIER/WBERA Bl é2
ovalclial ollEl2 AU A1A B 5 oA A& 52612 RAHASAANAAA dcll SR [BraHlon [t ¢(2) 2 dAldl sRid X524l s
Q3(¥) 8501 AHA Wiy Azitcll 3R A oA aelddl Fiesdotl sua dd Al 8. vt s3A EalelR(A)/1e-EdER(A ) /vHlaleR(A) AHa
&R votclal HE| oA arlddl Fiesd 1A Stguet cad6lR ot S2dt i Adaeil BuudiHi 1A 8 A sBid Fiasd 20 sAd Sigduet
AAEIR RAHASARRA AN A AEN ollA e2AlAE 253 26 Aol UReil A1 culey ABclott UaLH AlKal LRIt 232,

VLR EalerR/Ae-EdieRlan Ald Fiasd 4. s0190fl cidlv
d. 24201H] A clot oi. (RnaR Fiasd) 2. [Baios oNldlRueil cidlu
ofl Qa1 3.ousl2s54 31 4i
1. | sluaeicugmatouy groidaiua siud | 2101 e «. culs), e2Ri6s| 4. 29-0a-20%
aidldia maeeng g, 6220 ooz, | oo, GBI adk U, | 2. 2¥-qa-2022

N21.8\. oA 2oS UL, 220t
As usw, eueas, G-
NBedIR,  IRId-3§0uq0

3.31.92,0€,95¢/- (32l vil2 vt eict
EVIR 2AlctRA Bd1eARildR Y1) 39-90-
2022 3vut

o121 2205 ARAWHUL, Aaloll 2ol As U,

Aletds, dlaRld-3goudo
HJAM21000015472

idlui : 30/09/20% Ad)/- viligd AR5,

YA stAcUGAAC A3 Aozt dlHlEs adl

AN 5 s1aActicn dldles

22AA : RIS (WHOIIIR)
222 s VSIA: Y(G12 ¢i.q03, udcl 3, 20l Aes ofl 25A2, 2561 ShuAat,
un Ascl, VAAA-gal As, 2id (yd), )juig—sooouc

| SBFC

(R15A3) goedze (ANeslziNe2) (G123, 2002 ot (12131 ¢(2) 3vet)

AN g1acton dldldsell oA A6l seetR ARIFd ARSI RisAA2ieNAct A F502gs2Aet WS SlAUSAAA A2 el
Nosldiee 25 RisAD goere ANse, 2002 8601 U Ri5A22) goere (NesAce) [BauHl, 2002 ot [S1ax ¢ 2012 dRAuldl s a3 (a)
2601 HUIA ATURALN BuD12L SPA oA VRUAE EAER/AE-EAUERA Hidle R M 53 aeudd sl HeRuloll difluiell o Raisil e
SIERAHE VRUAE 5H YSddl VRl &q.

LalElR/2AE-EAIER 25Hell Y5aell seati (s du Alaill EdlER/AE-EAIERla ollElA AUAH] A1A B 5 NER Yol Rl SR 1A
8 3 ollA AE S2aR veudd e Gam ¢ 1A daldl veudd Asesdl e a3 () &s60 af/aella Hutdl Actisl Guadatl sAA «11A veudd

A\ \ e o\ \ e
AL 2 A oL el
3[UAL 200+ Q813 A

NAzus
Ad) Bedl, dl.re

Alus wwed acels
Az AL susl AwHLL
vild Al wld 10 w3
200 adl 3[QAl £3,100
g ed, du wadusd
RsyRAY  woue  ed.
206l duiRMl [Budl aid
uld 10w 3[UUL € 2,00
uR ojy 2l gdl. elle eusy
Qigl ula (3al 3 2001
QHLRL a8l 3l
9%, %00 22 Uelal 8dl.
adusll  RsylRdoqu
A [Q2ans Dlus wauiR
AU ed 5, [Bedlel o ui
@122 Al wla 1.0 s 3
€3,100 U2 23 U8 @ ed,
% 3dL 200+ auil sald
8. AAAYY oA 05U
vild SR Al G- Y
euadl 13 4R adl-
2,031 ddx Wl
elleld ed. 3w Ssi-il-
20153 (L e wedl Al
(Budni qan?l 2l edl, Z-

51201 Ul 8Ll ol 1ol
gdl, w3 AuH Al=ure
G2 WBLyALdd 89, dH UHULR
U ad. i Guid Alus
oA AL ela A%
afld 22.¢¢ da uld 2l
ellldl sdl.duiig Hi-d
83, e ydui elianfas Rl
el A% Sl AHAHL AUAL
aaLRl 53 A © 20 Gulid
d-ugll Yol 332 [Ravd oies
uRL ALY BUL SIU ysALUL
([acier 53 A3 . dx WRHUIR
GHY ed.

s ofl
2udadots aaé&auad
(cudla [Ralcl 24 N Elot 211l oS
(ssatulz2a) (a6, R0a.g ol [S1aA301 )

Au Asldct glosaut dldl sl 22561esAdll veisi Hi

ulEd

@d1a

sWiRe 2aieteef ot

A Asiden slosau cliflds

SlRe Reugia i2anusiedl il

0&.01.R014

w|wofe

202 oL g0 AulRe el
Afid [ 222§D

Susdl R292213- 2L A% AL

¥. | SulRe Raerzdl SRz vl ./

U15122GJ2015PLC081840

Brasdell o1 oA aeudd ardlvilA dg dlel 8.
iRt 53al EAIER/AG-EUIEIR Aol &R Yolclal Bu2ll Flasd 18 S\ A€ of Sl ALAEL SAMi AUA B Aal Flasd A1dall slguet A1EL
AzAclAs2 stacuc dld sou Alval Bilfiot 28A.

EAIEIR o] ol el ARaI] A
siven ol dl2tofl v

S0t el
Aidtenedl 254 (3R214i)

Grasd(d) oil [@21d 21
soioil ctdlul

Aot ol : 999390¢UE09
¥ | 2AduguR Aveet RBiel, 2. iR dl dugau,
3. AHog clARAHALY Rigt

Risal$ AAe()/ena Pasd(dl) ofl [@d1d : sQ2 oi. /06, ol 1, Aivel 2R13020), Lelle of. u3/oll, ux /A, uu /A, ug f2Ql
, w9/, u¢/oll, g0/, ga/oll, £2/20), £3/20, gu/2Ql, £5/20 Calls oi. [ 2aoyy Ad . 20gE /R, [@ieslor AR 33.£3 A . ous-
ivell, g S\-visAzz, (VEl-e13-3¢3090 vildell Bidsdetl daiH cudl 2l (@i, A1 : yd : Breslo-ofl, ulx : sae
i, R0g, Bl : 5Q2 oi. 0¢, E[3H0L : 5Q2 ol 90

3. 3,2¢,638 /- oli A
09-99-202

06-99-0 RE-09-0

Aot of. : QaagUOCUEUY

a.AvuRie guBRie w1y, 2. Ad0d AvARie Sn1y
Risadl$ RA2()/2ad2 Basd(dl) ol [@d1d : W2 oi. 9 214l ¢, w12 wellet Qs 92¢.20 AL, A3y S AR 26l ASati of
aguAd (G2, A2s0 296.9% AL, + ot adAAd Hiet wilotoll (B2l A2 501 35.2 AL - §A AASUL R.0% AL BHEIY
303%.0U Al 52 AHY dHH ANAvetd oallot, 3513 “HUcllotdi”, Ecllotl WS UR, ot AIGS) Gl (Vell-etci2112], a0y 21c
oi. 490, 490/q WS, R1dl 21d oi. 9%, B1d 2ud oi. ¥5¢g tal ¥5¢9, otaA1B-36¢E¥¥YU Vil el FIASdotl dMid GUdL A
(&2211. A1 < yd - 202028100 As, U : Ad civtell (@220, GuR : Wlle oi. § Wllotof Hajot, el : w2 oi. ¢

31.96,¢9,¥9R/- oli A
23-09-2023

y 30-09-203 RC-09-0

U121 53\al EIEIR/R AHA VHIGIER /D A NER Yolclial 12D AE| FAS 013 A1E) ot SRl ALAL SRABT 1A B A Blasd
2ol Slguet 20l 3212 6IGRIAL Sttcttert Susll dlifl2setl Gur veudd 3aotell Hidieliell 253 Bial dell Uell ASd clovell
AR Dot 282,

AN : IRId, dIFlU : 30-09-20R% A€/~ vlgd s, 322 GIBRII sielic Suell dlllds adl

Q. ivagAIR Agaid A&l
2. Brve 2o Agct
Al ARe

wd, 2q2d, ARId-3€¥U0
Hidten oAl didlui: oc-0g-202a

: oll-yoR, btk slwz
Auididee, Ritud RAdoy AR, UE-HSINCL,

clot As1Bo2 oi. 04 DH (P

NS ol you, (Lellot YO BN SR of. U ), AASU BUY AL
g2 iEY ¥R.2¢ ALAL, qu Bz vu ARAL, “A9|
AAz1” a3 eelldl [Bieslol, viesii a0y 24d . co,
Oells of. 932, AWl 254 ol. ¢, Slyetd et . ¢¥, YSiH-
uldetllz, [(El-24Rd, AaRld-3cuooe videll Fiasdet
AU UL Aa ([BRR1L

3. WCARNUE [~
(321 ATt At AN ss10] 612
o122l Yot Y1)
Q§-0q-20%% V0L

soivell dIflu : 2E.09.20%

. 2ivagAIR Agaid Aed,

ud-AsIvel,  wd, d,
Histen aldlRell caidlui: oc-o0g-202a

04100008645DH (PR00681911)

2. [rovet 2Ao A&, g A : oil-¥oR,
Aviae slwe AN, RBianad Adey 2013,
JLRIdA-3EFU0

clot As1Goe oi. 04100008644DH (PR00681910) &

2 ol. YY-a9, AAzll Nesad, sl Vsl RNdoy
uR, wd SR, ARd, IUNRIA-3CU00C  vildedl
Gresdetl di eudL Ha (&2211.

soivefl cidlu : 2E.09.20%

3. 33¥30%¢/-
(320 Qx4 vt Al 6wt
BIACIRRAR Y21) 19-09-20F
HVOL A 3. 3¢~ (IR0
Bussllat cwvt cilef ez uiRil
Ascicll2 yrL) 19-0a-20% Aol

. ivaguiR Agaid A&,

2. [rere 2@ Agdl, dHive] A3 : oil-3o2,
Aviae slwe AN, RBiaad Adey 20,

wa-ASIeL,  Wd,  ARd,  YaRld-3¢3Ua0
Hidten aldlRell cidlui: oc—0g-202a
@lot As16oe oi. 04 )H (P

20U oi. 908 Val 209, 2A¥ Wlgoe, USEL HIUT, UldatlR,
ifager 2002 2, Aadl Aaiell As, 2q=d, AaRid-
3cUoo¢ Uldell BAESdoll dHit GldL el (1AL

3. ¥¥9cgoe /-
(3M2u yuclat drv gz
&R 22l eld Y1)

S0l v : 2€.09.202% A§-09-20% 40t

Gi520$ A2 uzd Antddl 112 BUACH 2AHATEL 9 A 524l s5EH a3 oll Rel s5aH (<) ol MLl U Ealellof tallet ElalHi 1A B.

AN : YRl
ctdlut : 30.0q.20%

Ad)/- vligd vlasid,
AAnclAs:0 s12uctica dldlds

(3] ¥y
(Please scan the QR code
to view the Prospectus

N&VA

AGRITECH LIMITED

Corporate Identity Number: U01119TG2007PLC053901

PUBLIC NOTICE

Hyderabad.

before the authority on January 29, 2024 and have submitted the relevant information and documents as sought by the authority.

!I'his is a public announcement for information purposes only and is not a prospectus announcement and does not constitute an invitation or offer to acquire, purchase‘
or subscribe to securities. Not for release, publication or distribution directly or indirectly, outside India. Initial public offer of equity shares on the main board of BSE
Limited ("BSE") and National Stock Exchange of India Limited ("NSE" and together with BSE, the "Stock Exchanges") in compliance with Chapter Il of the Securities

'NOVA AGRITECH LIMITED

Our Company was incorporated as a private limited company under the provisions of the Companies Act, 1956 on May 9, 2007 at Hyderabad, Andhra Pradesh as “Nova Agritech
Private Limited”. The name of our Company was subsequently changed to ‘Nova Agritech Limited”, upon conversion into a public company, pursuant to a shareholders' resolution
dated September 08, 2018. and a fresh certificate of change of name was issued by the Registrar of Companies, Hyderabad (‘RoC”) on September 24, 2018. For further details in
relation to change in name and Registered Office of our Company, please see the section titled “History and Certain Corporate Matters”on page 221 of the Prospectus.

Registered and Corporate Office: Sy.No.251/A/1, Singannaguda Village, Mulugu Mandal, Siddipet, Medak, Telangana — 502279; Tel: +91 84 54253446
Contact Person: Neha Soni, Company Secretary and Compliance Officer; Tel: +91 84 54253446; E-mail: ipo@novaagri.in; Website: www.novaagri.in

OUR PROMOTERS: SURAKSHA AGRI RETAILS (INDIA) PRIVATE LIMITED, YELURI FAMILY TRUST, MALATHI S AND KIRAN KUMAR ATUKURI

INITIAL PUBLIC OFFERING OF 3,50,75,693 EQUITY SHARES OF FACE VALUE OF X 2/- EACH (“EQUITY SHARES”) OF OUR COMPANY FOR CASHAT A PRICE OF 41/-
PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF X 39/- PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UPTO X 14,381.03 LAKHS (THE “OFFER”)
COMPRISING A FRESH OFFER OF UP TO 2,73,17,073 EQUITY SHARES AGGREGATING TO ¥ 11, 200.00 LAKHS BY OUR COMPANY (THE “FRESH OFFER”) AND AN
OFFER FOR SALE OF 77,58,620 EQUITY SHARES AGGREGATING TO X 3,181.03 LAKHS BY NUTALAPATI VENKATASUBBARAO ( SELLING SHAREHOLDER) (AND
SUCH OFFER FOR SALE OF EQUITY SHARES BY THE SELLING SHAREHOLDER THE “OFFER FOR SALE”). THE OFFER WOULD CONSTITUTE 37.91% OF THE POST-
OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE “OFFER FOR SALE” AND TOGETHER WITH THE FRESH OFFER, THE “OFFER”.

This notice is being published to update the public regarding a development in Nova Agritech Limited subsequent to the filing of the Prospectus with the ROC, Telangana at

Our Company has received an order of seizure dated January 25, 2024 issued by the Assistant Director 5, Andhra Pradesh State Directorate of Revenue Intelligence Vijayawada,
Andhra Pradesh pursuant to a search conducted at one of Company’s premises on January 24, 2024. Certain files, cash receipt books, diary, spiral book, computer CPU, stock
register pertaining to financial year 2019-2020, mobile phone of one of our employee’s and one office laptop was seized for further enquiry/investigation. Subsequently, summons
dated January 25, 2024 under section 70 of the Andhra Pradesh Goods and Services Tax Act, (APGST Act) 2017 was issued by the Deputy Director, Andhra Pradesh State
Directorate of Revenue Intelligence Vijayawada, Andhra Pradesh to Shri Pullela Ajay Babu (retired ex-employee of our Company) and Shri Kiran Kumar Atukuri (Managing Director
of our Company) to appear before the Deputy Director, Andhra Pradesh State Directorate of Revenue Intelligence Vijayawada, Andhra Pradesh, on January 27,2024 and January
29,2024 respectively. Shri Pullela Ajay Babu has vide letter dated January 27, 2024, duly communicated to the authority regarding his unavailability to appear on January 27, 2024
as he is travelling. The details pertaining to the same have been duly updated on page 357 and 365 of the Prospectus under the chapter titled “Management’s Discussion and
Analysis of Financial Condition and Results of Operation”and “Outstanding Litigation and Material Developments”, respectively. The Company has made relevant representation

BOOK RUNNING LEAD MANAGERS

KEYNOTE (@ Bajajcapital

Keynote Financial Services Limited Bajaj Capital Limited

The Ruby, 9" Floor, Senapati Bapat Marg, Mezzanine Floor, Bajaj House, 97, Nehru Place,
Dadar (W), Mumbai — 400 028 New Delhi -110019, India

Tel: +91 22 6826 6000 Tel: +91 11 4169 3000;

E-mail: mbd@keynoteindia.net E-mail: info@bajajcapital.com

Website: https:/keynoteindia.net Website: www.bajajcapital.com

Investor grievance e-mail: Investor grievance e-mail:

REGISTRAR TO THE OFFER

é)“Bigshare Services Pvt. Ltd.

Bigshare Services Private Limited

Office No S6-2, 6th Floor, Pinnacle Business Park,

Next to Ahura Centre, Mahakali Caves Road,

Andheri (East) Mumbai — 400093, India

Tel: +91 22 6263 8200; Facsimile: +91 22 6263 8280
Email: ipo@bigshareonline.com;

Investor grievance email: investor@bigshareonline.com
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Home First Finance Company India Limited

homefirs

CIN:L65990MH2010PLC240703
Website: homefirstindia.com Phone No.: 180030008425

Email ID: loanfirst@homefirstindia.com
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investors@keynoteindia.net info@bajajcapital.com Contact Person: Jibu John SaAIER i) Hisen aNS2Al
Contact person: Radha Kirthivasan/ Sunu Thomas | Contact person: P. Balraj Website: www.bigshareonline.com 54 2t é-écuafa / 1A Giasasil d‘\‘.la'lﬁ::ﬂ Al ool ongl soiaeil
SEBI Registration No: INM000003606 SEBI Registration No: INM000010544 SEBI Registration Number: INR000001385 o, pilaerz 0; ol @1 adu 253 (3) arfluy
COMPANY SECRETARY AND COMPLIANCE OFFICER — - -
Neha Soni Investors may contact the Company Secretary and Compliance Officer, the Book Running Lead 1. [aRia afRiens wzald], | gd2-goq, ocls-dl, gua anar, ad o, asze, Agll oi. 03, wden Auddee, | 03.06-2023 8,54,928 27-01-2024
NOVAAGRITECHLIMITED o Managers or the Registrar to the Offer in case of any pre-Offer or post-Offer-related grievances g det Hizeus) dadi, HHEIIE, JpaRld-3¢w3
Sy.No.251/A/1.Singannaguda Village, Mulugu Mandal, Siddipet Medak | including non-receipt of letters of Allotment, non-credit of Allotted Equity Shares in the respective 2, 5Q2 oi.-304, vals oi. 2, A M1 (ettet 3evor oA 1), A€ AilG1E, 03-06-2023 29,38 958 27-01-2024
J\(;Iabng.tanla -502279. Te_I:_ +(91) 84 54253446; E-mail: ipo@novaagri.in b:ehneficiary account, non-receipt of refund orders or non-receipt of funds by electronic mode or uBBu Sdeteug, 2E242 viotels WA, ezt aifEsi i, 2eld As usw, welletall daoey 24 o, o
ebsite: www.novaagri.in othermeans. uRuiym uoy, A5l oi. ¥o, 2l 25134 oi. 209, M¥-2Ad, digs)-azal, (FEl-uelale,
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Prospectus. I9RIc-3¢003¢
For NOVA AGRITECH LI,MITED 3, | adog 2. g20u2, 5Q2-£0%, 0Als/[([G1esIo-Rg, GHot A $25-2, Ad oi. asey, U¥¢E, 15¢9[3A, | 15-05-2023 7,98,802 25-01-2024
On behalf of the Board of Directors 0
Sdl- PlETIERTEINEY Qsco/30l, 2enda Aa wid, vAdidl A5, B As, VA, UHEIAE-3E9
[P)Iic?:JSiddipetg’gTe;%gg‘;ana c Secret § Comli Neh(a) f?oni 4, iSoug 2ol 5Q2 oi. Yoy, [B1csa1-21], Slua auai, Ad oi. a¥¥e, A5l oi. 93, 22t 06-05-2023 8,79,682 28-01-2024
ate: January 29, ompany Secretary and Compliance Officer ¥ AuiShoz WA, azdl, AHEIUE-3¢8FY

NOVAAGRITECH LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares and
has filed a Prospectus dated January 28, 2024 with the RoC. The Prospectus is made available on the website of the SEBI at www.sebi.gov.in as well as on the website of the BRLMs
i.e., Keynote Financial Services Limited at https:/keynoteindia.net and Bajaj Capital Limited at www.bajajcapital.com, the website of the NSE at www.nseindia.com and the website
of the BSE at www.bseindia.com and the website of the Company at www.novaagri.in. Any potential investor should note that investment in equity shares involves a high degree of
risk and for details relating to such risks, please see the section titled “Risk Factors” beginning on page 29 of the Prospectus. Potential investors should not rely on the DRHP for
making any investment decision but can only rely on the information included in the Prospectus.

This announcement has been prepared for publication in India and may not be released in the United States. This announcement does not constitute an offer of securities for sale in
any jurisdiction, including the United States, and any securities described in this announcement may not be offered or sold in the United States absent registration under the US
Securities Act of 1933, as amended, or an exemption from registration. Any public offering of securities to be made in the United States will be made by means of a prospectus that
may be obtained from the Company and that will contain detailed information about the Company and management, as well as financial statements. However, no offering of
securities is being made in the United States. CONCEPT
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